
following Report and Minutes of the 
Committee on Public Undertakings:—

(1) Fourth Report on Extraordi
narily High Expenditure on Publi
city by Public Undertakings.

(2) Minutes of the sitting of the 
Committee relating to the above Re
port.

243 Matters under

12.42 tea.

COMMITTEE ON PRIVATE MEM
BERS' BILLS AND RESOLUTIONS

Seventeenth Report

SHRI NIRMAL CHANDRA JAIN 
(Seoni): I beg to present the Seven
teenth Report of the Committee on 
Private Members’ Bills and Resolu
tions. ,

12.2£ hrs.

COMMITTEE ON PETITIONS 

T h i r d  R e p o r t

*Ti**nrr

«FGrr 1 1

12.03 hrs.

MATTERS UNDER RULE 377

(i) R e p o r t e d  W i t h d r a w a l  o f  C o n s e n t  

b y  c h i e f  M i n i s t e r  o f  K a r n a t a k a  t o  

T H E  E X E R C IS E  O F  P O W E R S  B V  C . B . I .  I N  

t h e  S t a t e

SHRI KANWAR LAL GUPTA 
{Delhi Sadar): With your permission, 
Sir, I want to make a statement under 
rule 377. A *11

The Chief Minister of Karnataka, 
Mr. Devraj Urs, has withdrawn the

State Governments consent to the 
exercise of powers by the Central 
Bureau of Investigation for criminal 
offences in that State. The consent 
was given many years back by the 
State Government. Thus, the Chief 
Minister has opened up possibility of 
a potentially explosive conflict with 
t h e  Centre in another sensitive areas. 
There are reports that some other 
State Governments will follow in his 
foot steps. The Andhra Government 
has also withdrawn its consent. Thus, 
t h e  CBI will not be able to operate in 
many parts of the country and thus 
tt may pose a serious problem for the 
Centre.

The background for the withdrawal 
ot the consent by the Chief Minister 
is that the Central Government in 
exercise of its powers appointed the 
Grover Commission last year to look 
into the charges of corruption and 
nepotism against Mr. Devraj Urs. The 
Commission found him guilty on four 
counts. It is stated that another list 
of charges of corruption etc. was sub
mitted to the Grover Commission after 
the dismissal of the Karnataka Minis- 
try headed by Mr Urs The Commis
sion is supposed to look into all these 
chargcs. By withdrawing the consent, 
the Chief Minister wanted the Centre 
to drop further proceedings against 
him on the plea that the people o f  

Karnataka had given him a fresh 
mandate. But the Central Govern
ment has refused tp agree with him 
The Central Government rightly feels 
that any person, whosoever he may bo 
small or big, must be punished if he 
has indulged in corrupt practices as 
everybody is equal in the eye of the 
law.

The Karnataka Chief Minister has 
refused to accept this principle and he 
has now retaliated by striking at the 
C.B.I. operation at Karnataka. The 
news that the Commission has been 
facing hostile demonstrations have 
also appeared in the press. This ac
tion of the Chief Minister is a crude 
attempt t0 save himself from the 
clutches of the Commission, If he is
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